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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAI

0.A. NO.104 OF 2022 (SZ)
IN THE MATTER OF :

Girish N.
...... Applicant

Versus

The State of Karnataka & others
...... Respondents

MEMO FILED ON BEHALF OF THE 5™ RESPONDENT

It is most respectfully showeth;

1. It is humbly submitted that this Hon’ble Tribunal in its order
dated 12.11.2024 had directed the Sth Respondent Karnataka
State Pollution Control Board (KSPCB) to file an action taken
report for non-complying industries and stop the discharge of

industrial effluents into the lake.

2. It is humbly submitted that the action taken report of the
following industries: M/s Himathsingka Seide Ltd, M/s Indigo
Blues, M/s Pearl Global Industries, M/s Advance Cable
Technologies Pvt Ltd, M/s. Indic EMS Electronics Pvt. Ltd, M/s
Rittal Pvt Ltd, M/s. Griffith Foods (P) Ltd, M/s Hanuman



Weaving Factory, M/s. Ayeshaembroideries Textiles Pvt. Ltd

are annexed to this memo.

3. It is humbly submitted that the inspection reports and notice
issued to the aforementioned industries for non-compliances
observed during the inspection and the analysis reports are

annexed to this memo. (Annexure I to IX).
It is therefore humbly prayed that this Hon’ble Court may be
pleased to accept the report and pass such order or orders as this
Hon’ble Tribunal may deem fit and proper in the interest of

justice.

Dated at Chennai on this the 20t day of January 2025

Counsel for 5t Respondent
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The Member secretary,

Karnataka State Pollution Control Board,
Parisara Bhavan, Church Street
Bengaluru-560001.

//Kind Att: Law officer- Legal Cell //

Sir,
Sub : Submission of status report in respect of O.A.No.104/2022 filed

before the National Green Tribunal, South Zone, by Sri.GirishN.P.
v/s State of Karnataka and others - reg.

Ref : 1. This Office status report submitted to Board Office on
22.08.2024.
2. Board Office E mail dated: 07.01.2025

Fedkdedekkdedhhd

With reference to the above subject. Board office vide its E-mail has
sought the information of the industries with respect to 0.A.No.104/2022
filed before the National Green Tribunal, South Zone, by Sri.GirishN.P. v/s
State of Karnataka and others in respect of pollution/contamination of the
Nagarakere Lake and Chikkatumakuru lake.

Status report with respect to the vide ref (2) the report is herewith
forwarded along documents for your kind reference.

This is for your kind information and further needful.

Encl: As above
You{fjihfully,

Environmental Officer
Regional Office-Doddaballapura

(-



Status Report in respect of Industries

With respect to the Hon’ble Green tribunal Original Application No.104 of
2022 (SZ) order dated 12.11.2024; Action taken report of the following
industries are submitting as follows;

Industries status:
a) M/s Himathsingka seide Ltd.

M/s Himathsingka seide Ltd., located Plot No. 23/A, KIADB
Industrial area, Veerapura, Doddaballapura, Bengaluru Rural
District- It is a Large Red- industry obtained the consent from the
Board for Manufacture of followings:

1) Spun silk of capacity 410 MT/Annum (34.17 MT/Month)

2) Cotton and blended fabrics of capacity 4,28,500 sq.
mts./Annum (35708.33 sq. mts./Month)

3) Dyeing of silk /yarn of capacity 30,000 kgs/Month

4) Pile fabrics of capacity 2,88,000 Mts./Annum (24000
Mts./Month)

S5) Natural silk / blended fabrics of capacity 25.51 lakhs sq.
mts./Annum (2.13 lakhs mts./Month)

e Consent for operation vide Order AW-331896, dated 23.06.2022
valid upto 30.06.2026 under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981.

e The domestic water consumption is 75 KLD and sewage
generated is 60 KLD. The process water consumption is 250
KLD and effluent generation is 250 KLD. It is a Zero liquid
discharge (ZLD) unit. Treated effluent utilized back to the
process.

* Domestic effluent is being treated in sewage treatment plant of
capacity 60 KLD followed by RO-1 and ERP -RO2 (effluent
recycling plant). The RO permeate is collected in final collection
tank and reused back to process.

e Trade effluent generated from the process and Boiler blow down
is being treated in ETP of capacity 400 KLD followed by 3 stage
RO. The RO permeate is being used back in the process and RO
reject is being treated in MEE and ATFD.

e Eventhough it is a ZLD unit, to verify the performance of the
treatment facility the sample of treated effluent collected from
the treatment facility outlet- final treated collection tank. the
analysis report reveals that, it is conforms to the discharge
standards.

¢ Analysis reports are herewith enclosed as Annexure I.




b) M/s. Indigo Blues

M/s. Indigo Blues is located at Plot No. 2, KIADB Industrial Area,
Doddaballapura Taluk, Bangalore Rural District. It is an existing
Large Red category industry and has obtained consent from the
Board under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution)
Act, 1981vide order no. AW-339791 dated: 26.09.2023 for the period
up to 30.06.2028 to carryout following activity;

1. Garment Stitching - 240000 No’s /month
2. Garment washing - 450000 No’s/month
3. Garment Dyeing - 150000 No’s/month

The domestic water consumption is 50 KLD and sewage
generated is 40 KLD. The process water consumption is 760
KLD and effluent generation is 674 KLD.

Domestic effluent is being treated in sewage treatment plant of
capacity 50 KLD treated sewage being utilized for on land
gardening.

Trade effluent generated from the process and Boiler blow down
is being treated in ETP 700 KLD followed by RO systems. RO
permeate taken back to process and RO reject treated in MEE
followed by ATFD. Treated effluent utilized back to the process.
On receiving of the complaint against the industry for
discharging of effluent to outside storm water; industry was
inspected by Officers of the Regional Office on 23.12.2024
during the inspection; there was seepage of water through the
outside storm drain from industry. On verification it was
observed that, they are procuring water through tankers and it
is collected in the syntax tanks and underground tank. During
the time of offloading of water in this area, the leakages are
stagnated in the drain of industry premises; that is seepage into
the storm water drain outside the industry and it was verified
by removing the concrete slab provided to the storm water
drain. They have been informed to close the drain which is
connected to the outside storm water drain.

The sample of effluent in the storm water drain outside and
treated sewage effluent from the outlet of the STP - final treated
collection tank collected for the analysis under the provisions of
the Water (Prevention & control of Pollution) Act, 1974

The analysis report of the treated sewage sample which was
collected during the course of inspection are not conforming to
the stipulated standards. It indicates that, the operation and
maintenance of STP is not scientific and they are utilizing the
treated sewage to the garden; which is non conforms to
discharging standards



e Notice issued to the industry vide No. 723 dated:24.12.2024
during the inspection on 23.12.2024, RSEO issued Prohibitory
order vide No. 622 dated: 02.01.2025 and Notice of proposed
direction vide No. 623 dated:02.01.2025

e Industry authorities have submitted the reply to Regional office,
Doddaballpura on 10.01.2025 they have closed the drain with
concrete that is connected to the storm water outside and they
have removed the slab for monitoring.

e The analysis report (received on 9.01.2025) of the sample
treated sewage effluent collected from the outlet of STP- Final
treated collection and effluent in the storm water drain outside
the drain are non confirms to the discharge standards.
Regional office, Doddaballpura will recommend the Board to
initiate further course of action as per the provisions of the Acts.

e Inspection report, Notice, Prohibitory order, Notice of proposed
direction, Analysis report are herewith enclosed as Annexure II.

M/s Pearl Global Industries Ltd., (Formerly Known as
M/s.Webkraft Inc)

M/s Pearl Global Industries Ltd., (Formerly Known as
M/s.Webkraft Inc) located at No. S-18,19,20, KIADB Apparel Park,
Doddaballapura taluk,, Bangalore Rural District. It is an existing
Large Green category industry and has obtained consent from
the Board under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 and the Air ( prevention & Control of
Pollution) Act, 1981 vide order No. AW-122144 dated: 19.01.2023
for Garment Stitching unit Masks-50,00,000 nos/Month Stitching
of Readymade Garments-6,25,000 nos/month

¢ The domestic water consumption is 90 KLD and sewage
generated is 72 KLD. At present the total employees employed is
1900 No’s. Sewage generation 45 KLD Domestic effluent is being
treated in sewage treatment plant of capacity 200 KLD
treated sewage being utilized for on land gardening and
flushing.

e There is no trade effluent generation from the activity

e Industry was inspected by Officers of the Regional Office on
3.01.2025 there is no illegal discharge of sewage to outside the
industry and

e The sample of treated sewage effluent the outlet of the STP -
final treated collection tank collected for the analysis under the
provisions of the Water (Prevention & control of Pollution) Act,
1974. Results awaited.



Previous analysis report reveals that, results are non conforms
to the stipulated standards. Regional office, Doddaballpura will
recommend the Regional Senior Environmental officer for to
initiate further course of action under the provisions of the
Water ( Prevention & Control of Pollution) Act, 1974.

Inspection report and Notice issued are herewith enclosed as
Annexure III.

d) M/s. Advance Cable Technologies Pvt. Ltd.

M/s. Advance Cable Technologies Pvt. Ltd located at Plot No.

10 & 14, KIADB Industrial area, Bashettihalli, Doddaballapur,
Bengaluru Rural dist It is an existing Large Green category
industry and has obtained consent from the Board under the
provisions of the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 vide
order No. AW-112149 dated: 30.12.2019 for the period up to
31.12.2034 for Plastic wires and cables- 1800 lakh meters/Month

The domestic water consumption is 8 KLD and sewage
generated is 6.4 KLD. Domestic effluent is being treated in
sewage treatment plant of capacity 20KLD treated sewage
being utilized for on land gardening and flushing.

There is no trade effluent generation from the activity

Industry was inspected by Officers of the Regional Office on
18.12.2025 there was no illegal discharge of sewage to outside
the industry

The sample of treated sewage effluent the outlet of the STP —
final treated collection tank collected for the analysis under the
provisions of the Water (Prevention & control of Pollution) Act,
1974

Further, storm water drain in the industry premises was
inspected on 2.01.2025 it was noticed that, there was no illegal
discharge of sewage to outside.

The analysis report (received on 9.01.2025) of the sample
treated sewage effluent collected from the outlet of STP- Final
treated collection is non confirms to the discharge standards.
Regional office, Doddaballpura will recommend the Regional
Senior - Environmental officer for to initiate further course of
action under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974.

Inspection report, analysis report are herewith enclosed as
Annexure IV.



e) M/s. Indic EMS Electronics Pvt. Ltd.,

M/s. Indic EMS Electronics Pvt. Ltd., located at Plot No. 37,

KIADB Industrial area, Doddaballapur, Bengaluru Rural District.
It is an existing Large Green category industry and has obtained
consent from the Board CFO vide order No. AW-117662/314,
dated: 06.09.2021 from the Board for the period upto 31.12.2035
under the provisions of the Water ( Prevention & Control of
Pollution) Act, 1974 and the Air ( Prevention & Control of Pollution)
Act, 1981 to carryout contract of PCB & Assembly of 11833333
No’s/M and PCB through holes of 4166666 No’s/Month.

The domestic water consumption is 8 KLD and sewage
generated is 6.4 KLD. Domestic effluent is being treated in
sewage treatment plant of capacity 20KLD treated sewage
being utilized for on land gardening and flushing

There is no trade effluent generation from the activity

On receiving of the complaint against the industry for
discharging of effluent to outside storm water; Industry was
inspected by Officers of the Regional Office on 20.12.2024
Sewage discharge was observed in the garden area close to the
DG set area; slurry formation and sewage seepage into the
storm water drain in front of the industry were observed. A
sample of effluent which was stagnated in the storm water drain
in front of the industry (13°15'07.6"N 77°32'57.4"E) was
collected and also the sample of treated sewage from the final
treated collection tank of the STP as per the provisions of the
Water (Prevention & control of Pollution) Act, 1974

Notice issued to the industry vide No. 714 dated: 21.12.2024,
RSEO issued Prohibitory order vide No. 626 dated: 3.01.2024
and Notice of proposed direction vide No. 604 dated:
23.01.2025. Industry authorities have submitted the
compliance report on 02.01.2025.

The analysis report (received on 9.01.2025) of the sample
treated sewage effluent collected from the outlet of STP- Final
treated collection and effluent in the storm water drain outside
the drain are non confirms to the discharge standards. Analysis
report reveals that, results are non conforms to the stipulated
standards. Regional office, Doddaballpura will recommend the
Regional Senior Environmental officer for to initiate further
course of action under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974.

Regional office, Doddaballpura will inspect the industry to verify
the compliances submitted by the industry authorities.



* Inspection report, Notice issued, Prohibitory order, Notice of
proposed direction, Analysis report are herewith enclosed as
Annexure -V.

f) M/s Rittal Pvt Ltd

M/s Rittal Pvt Ltd located at Plot No: 23 and 24, Industrial Area ,
Doddaballapura-Tq Bangalore Rural-Dist., It is a Large Orange
category - industry obtained the consent from the Board CFO vide
order No. AW-335206 dated: 28.12.2022 under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974 and the Air
(prevention & Control of Pollution) Act, 1981 for the period up to
30.09.2031 for manufacturing electrical cabinets including surface
treatment of capacity 1200 No’s /day and 2600 No’s Stainless Steel
(SS) Panels. Addendum order No. 258 dated: 28.12.2022

* The domestic water consumption is 57 KLD and sewage
generated is 45.6 KLD. The process water consumption is 45
KLD and effluent generation is 45 KLD.

* Domestic effluent is being treated in sewage treatment plant of
capacity 50 KLD treated effluent utilized for gardening

* Trade effluent generated from the process and Boiler blow down
is being treated in the ETP of capacity 50 KLD followed by RO.
The RO permeate is being used back in the process and RO
reject is mixed with being treated sewage and used for on land
for gardening

* On receiving of the complaint against the industry for
discharging of effluent to outside storm water; Industry was
inspected by the Regional office Doddballpura on 23.12.2024 it
was observed that, there are two drains inside the facility that is
connected to the outside storm water drain in gate 2 side (back
gate). In one drain flowing of effluent was noticed; on inspection
it was observed that, vehicle washing effluent was discharging
into the storm water drain

* The samples of effluent in the storm water drain outside the
drain and one more drain inside the industry premises and
treated sewage effluent from the outlet of STP- Final treated
collection tank under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974.

* Notice was issued for the non compliances observed during the
inspection on 23.12.2024 vide order No. 722 dated: 24.12.2024,
RSEO issued Prohibitory order vide No. 620 dated: 02.01.2025
and Notice of proposed direction vide No. 621 dated:
02.01.2025.



e The analysis report (received on 09.01.2025.) of the sample
collected inside the storm water drain and treated sewage
effluent from the outlet of STP- Final treated collection are
conforms to the discharge standards and The samples of
effluent in the storm water drain outside the drain (Vehicle
wash water) is non confirms to the discharge standards

* Regional office, Doddaballpura has not received compliance
report from the industry, further industry will inspect and
recommend the Board to initiate further course of action as per
the provisions of the Acts.

e Inspection report, Notice issued, Prohibitory order, Notice of
proposed direction, Analysis report are herewith enclosed as
Annexure VI.

g) M/s. Griffith Foods (P) Ltd.

M/s. Griffith Foods (P) Ltd is located at Plot No. 21, KIADB
Industrial area, Doddaballapura Taluk, Bangalore Rural Dist. It is an
existing Large Orange category industry and has obtained consent
from the Board under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981 vide Board Office Combined Consent order no.
AW-333203 dated 12.09.2022 valid for the period up to 30.09.2031
for the manufacture of following products:

1. Bread Crumbs-300MT/M

2. Food bases(Bakery products, sauce mixes, flour blends &
flavouring substances)-50MT/M

3. Food seasonings(Seasonings & marinades)- 150MT/M

4. Food Spices & Mixes (Spice powder)-41.66MT/M

5. Sauce and Dressing -500 MT/month.

 The domestic water consumption is 14.5 KLD and sewage
generated is 11.6 KLD. The process water consumption is 36.5
KLD and effluent generation is 33.4 KLD.

* Domestic effluent is being treated in sewage treatment plant of
capacity 15 KLD treated effluent utilized for gardening

» Trade effluent generated from the process and Boiler blow down
is treated in the ETP of capacity 40 KLD treated effluent utilized
for on land for gardening and toilet flushing.

* On receiving of the complaint against the industry for
discharging of effluent to outside storm water; Industry was
inspected by the Regional office Doddballpura on 23.12.2024 it
was observed that, during the inspection, in secondary clarifier
sludge was floating, it indicates that it attains septic
condition/anaerobic condition.

10



They have provided a hose pipe to the bottom of the secondary
clarifier and discharging the effluent to drain the ETP area
which in turn connected to the drain inside the premises. It
shows that, ETP units are not in operating scientifically
discharging the effluent to outside. The sample effluent in the
drain collected for the analysis under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974.

* STP was operating at the time of inspection and sample of
treated sewage collected from the final treated collection for the
analysis under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974,

» Notice was issued for the non compliances observed during the
inspection on 23.12.2024 vide order No. 724 dated: 24.12.2024,
RSEO issued Prohibitory order vide No. 624 dated: 02.01.2025
and Notice of proposed direction vide No. 625 dated:02.01.2025

* The analysis report (received on 9.01.2025) of the sample
collected inside the storm water drain and treated sewage
effluent from the outlet of STP- Final treated collection are non
conforms to the discharge standards

* Regional office, Doddaballpura has not received any reply from
the industry, further industry will inspect and recommend the
Board to initiate further course of action as per the provisions of
the Acts.

» Inspection report, Notice issued, Prohibitory order, Notice of
proposed direction, Analysis report are herewith enclosed as
Annexure VII.

h) M/s Hanuman Weaving Factory.

M/s .Hanuman Weaving Factory, is located at Shed No.S1 and
S-2, DITP Apparel Park, Doddaballapura, Banglore Rural District.
It is an existing medium Red category industry and has obtained
consent from the Board under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 vide order.
AW-342580 dated: 21.03.2024 for the period up to 30.06.2026 for
following activity;

1. Yarn dyeing activity - 20 MT/Month,
2. Fabric weaving capacity 150000/- meter/Month and
3. fabric dyeing 10 MT/Month

* The domestic water consumption is 6.0 KLD and sewage
generated is 4.0 KLD. The process water consumption is 90 KLD
and effluent generation is 74 KLD.

e Domestic effluent is being treated in Common STP of DITPL.



R LA

e Trade effluent generated from the process and Boiler blow down
is treated in the ETP of capacity 100 KLD followed by RO
System. Consent accorded to utilized treated effluent back to
the process and RO rejects to CETP

¢ Industry was inspected by the Regional office Doddballpura on
6.01.2025 it was observed that, during the inspection, they are
discharging the effluent to open area in the premises through
conduit that is adjacent to the ETP tank ( after secondary -
effluent stored in that tank) to the open area, where weeds and
shrubs are developed, and where there was a noticeable
stagnation of the discharge. The sample effluent discharging
from the conduit was collected for the analysis under the
provisions of the Water (Prevention & Control of Pollution) Act,
1974.

e Notice was issued for the non compliances observed during the
inspection vide order No. 766 dated: 08.01.2025.

e Regional office, Doddaballpura will recommend Regional Senior
Environmental officer to initiate further course of action under
the provisions of the Water (Prevention & Control of Pollution)
Act, 1974.

o Inspection reports, Notice issued are herewith enclosed as
Annexure VIII.

M/s. Ayeshaembroideries Textiles Pvt. Ltd.,

M/s.Ayeshaembroideries Textiles Pvt. Ltd., located at S-42,
Apparel Park, KIADB Industrial area, Doddaballapura Taluk ,
Banglore Rural District. It is an existing Large green category
industry and has obtained consent from the Board under the
provisions of the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981
vide order AW-115688 dated: 2.01.2021 for the period up to
31.12.2035 for embroidery work on sarees and fabrics on job work
basis of capacity 50000 meters/month;

¢ Consent accorded; The domestic water consumption is 3.5 KLD
and sewage generated is 2.8 KLD and disposed to ST & SP

e There is no generation of trade effluent generation from the
activity

¢ Industry was inspected by the Regional office Doddballpura on
6.01.2025 it was observed that they were discharging the
sewage and sullage to storm water drain outside the premises
The sample effluent discharged to storm water drain (outside)
was collected for the analysis under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974.
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e Notice was issued for the non compliances observed during the
inspection vide order No. 760 dated: 08.01.2025.

e Regional office, Doddaballpura will recommend Regional Senior
Environmental officer to initiate further course of action under
the provisions of the Water (Prevention & Control of Pollution)
Act, 1974.

e Inspection reports, Notice issued are herewith enclosed as
Annexure IX.

Inspection reports and notice issued to the aforementioned industries for
non compliances observed during the inspection and analysis reports are
herewith enclosed as Annexure [ to IX for your kind reference and further

needful !

Environmental Officer
Karnataka State Pollution Control Board
Regional Office, Doddballpurt/
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DEMAND NOTE
To,

The Occupier,

M/s. Himthsingka Seide Ltd.,
No.23/4, KIADB, Veerapura
Doddaballapura Tq,

Bangalore Rural Dist — 561203.

Sir,
Sub: Demand Note for Payment of Sampling & Analysis charges for analysis of effluent
Samples collected under the Water (Prevention & Control of Pollution) Act-1974- reg.

Ref: 1. MoEF Gazette Notification published from MoEF & CC (CPCB Notification
No. Legal 42(3)/87 New Delhi Dt: 23.02.2022).
2. Board official Memorandum No. PCB/744/COC/022/1096, Dt: 16.05.2022.
3. Inspection of your Industry a sample collected by the officers on 07.08.2024.

sk ook ok ok ok

The Ministry of Environment, Forest & Climate change, (CPCB) New Delhi Notified the
sampling and analysis charges for the effluents monitored from the Board vide Notiﬁcation cited
under ref(1). Accordingly, the Board has issued official Memorandum to collect the said charges
with effect from 16.05.2022 vide letter cited/wm has levy SGST-
9%,+CGST-9% to the total analysis clar/gzs for the sewage and was;e water collection
freatment and disposal and other Environment protection Services since, the same is Notified

under SAC code 998346 by coating the Board GSTIN No.29AAALKO537G1Z7.

Durfng inspection to your unit a sample of (WW-1334) Combined Treated effluent was
collected by this office on 07.08.2024. As per analysis report from the Board Central
Environmental Laboratory, Bangalore, the parameter such as Biochemical Oxygen Demand
(BOD), Chemical Oxygen Demand (COD), Total Nitrogen and Fecal Coliform is
“Non-conforming” to the stipulated Standards.

Environmental Pollution is Social Evil, Prevent it. afe) o] d.mﬁidd TREINWT LW, wdﬁi Qo0 2.
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Hence you are here by informed to take notice for initiating necessary corrective action.
Further, you are hereby informed to submit the compliance report to this office in this regard

within 7 days from the date of this notice.

Accordingly, the sampling cum analysis charges including SGST & CGST charges is

levied as follows:
S1. No Particulars Amount levied in Rs.
1. Sampling charges 1,050-00
Combined Treated effluent (WW-1334) analysis charges 5,800-00 6,850 -00
SGST @ 9% & CGST @ 9% 1,233-00
Grand Total 8,083-00

Hence, you are hereby informed to pay the sampling and analysis charges inclusive of
SGST & CGST of Rs. 8,083/- through RTGS/ NEFT bearing Account No.510101005832178,
UNION BANK OF INDIA (e-Corporation Bank) Peenya Branch, Peenya 2nd Stage,
Bangalore-560 058, IFSC Code-UBIN0907634 within 7 days from the date of receipt of this

letter.

Note: Please note that Analysis report and invoice copy will be sent o you only after

payment of charges quoted above towards analysis of sample & vou are hereby informed to send

the industry GST Number.

The receipt of this Notice may please be acknowledged.

Youns faithfully,
Roips

Environmental Officer
Regional Office, Doddaballapura
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KARNATAKA STATE POLLUTION CONTROL BOARD
CENTRAL ENVIRONMENTAL LABORATORY

MoEF RECOGNISED ENVIRONMENTAL LABORATORY

ISO/IEC 17025:2017 accredited Testing Laboratory by NABL vide Certificate Number TC-5487

ISO 9001:2015 and ISO 45001:2018 CERTIFIED LABORATORY

ANALYSIS REPORT (ACCREDITED PARAMETERS)
Date: 09.09.2024

M/s, Himathsingka Seide Limited
) Plot No.23A, Veerapura, KIADB
NAME OF THE INDUSTRY : Industrial. Area, Doddaballapur, Page 1 of 1
Bangalore Rural District-561203.
: Smt. Vijaya M., DEO DATE OF COMMENCEMENT OF
SAMPLE COLLECTED BY : RO: Doddaballapura TEST : 08.08.2024
DATE OF COLLECTION : 07.08.2024 DATE OF COMPLETION OF TEST
:19.08.2024
T TE OF RECEIPT : 08.08.2024 REPORT NO: WWR-1334
PARTICULARS: Combined treated effluent SAMPLE NO : WW-1334
13:) Parameters Unit Standard Result Test Method
1 |pH 2 6.5 - 9.0 8.2 IS 3025 (Part 11): 2022
Biochemical Oxygen Demand Not more :
2 @ 27°C for 3 days mg/L Py 26 IS 3025 (Part 44): 2019
3 [Chemical Oxygen Demand mg/L I‘iﬁ;:‘;’(r)e 144 |IS 3025 (Part 58) :2017
4 |Total Suspended Solids T R e 8.0  [IS 3025 (Part 17): 2012
than 20
- | Ammonical Nitrogen as N mg/L Ni’ltlamnosre 1.0 1S 3025(Part 34): 2019
6 |Total Nitrogen mg/L I\E;r’:lfge 16  |APHA 23" edition; 4500-NO;-D: 2017
o MPN/ | Less than .
7 |Fecal coliform et a0 170  |APHA 23" edition (9221 E): 2017

INFERENCE

Non Conforms to prescribed standards with respect to Biochemical Oxygen
Demand @ 27°C for 3 days, Chemical Oxygen Demand, Total Nitrogen and
Fecal Coliform

Note: 1. The above results pertain only to the sample tested.
2. The report shall not be reproduced without the written approval of the laboratory.
3. Samples will be stored for a period of 15 days from the date of issue of report.

Authorized Signatory (Biological)
(Radha M.N)
Assistant Scientific Officer

o> -
Authorized Sigwatory (Chemical)
(Dr. B.M. Sreedhara Nayaka)
Scientific Officer
----End of Report----
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No. PCB/CEL-1/CS0/2024-25/ AN Date: AN\ G

To,
The Regional Officer,

Karnataka State Pollution Control Board,
Regional Office - Doddaballapura,
Urban Eco-Park, 100ft Road,
3" Phase, Peenya Indl. Area,
Bengaluru-560058.
Sir,
Sub: Submission of legal sample analysis report—reg.
Ref: Your Office letter No.KSPCB/RO- DBPURA/LEGAL/2024-25/699,
Dated: 19-12-2024

ook skok sk ok ok okok ok sk ok sk

Adverting to the above, please find herewith the analysis report of the legal sample

received during the month of December-2024- for further action.

' 1
SL . Date of
No. Name of the Location Sample No. collection
M/s.Himathsingka Seide Limited, L-89, L-89A
L Plot N9.23A, Veerapura, KIADB & 18-12-2024
Industrial Area, Doddaballapura, L-89B
Bengaluru Rural District-561203 )

Thanking you,
Yours sincerely,

(Lee gress©

Chief Scientific OFfjcer (1/C)

K.S.P.C.B., "Nisarga Bhavana", 'B' Block, 7th 'D' Main, Thimmaiah Road, Shivanagara, Bangalore-560 079.
. B.O0.ER.A.500., “ATAF FIT” W Qen, Tde “@” ﬁwa%dé, 353&0336 dé, 33N, Wonwws-560 079.
Phone : 080-23238458, 23230200, E-mail:centrallab@kspcb.gov.in, Website: http://kspcb.karnataka.gov.in
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CENTRAL ENVIRONMENTAL LABORATORY

MoEF RECOGNISED ENVIRONMENTAL LABORATORY
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Ph :080-23238458
Email:centrallab@kspcb.gov.in
Website:
http://kspcb.karnataka.gov.ir
3.00.370.2.800., “VANFT FII”
7 e ‘B ©BOA, ST, o3,
dTINT, BoNFRN-560079
K.S.P.C.B., “Nisarga Bhavane
7" D Cross, Thimmaiah Road.
Shivanagar, Bengaluru-56007

ISO/IEC 17025:2017 accredited Testing Laboratory by NABL vide Certificate Number TC-5487

ISO 45001:2018 CERTIFIED LABORATORY
ANNEXURE-I

ANALYSIS REPORT (ACCREDITED PARAMETERS)

Date: 04-01-2025

NAME OF THE LOCATION:

M/s.Himathsingka Seide Limited,
Plot No.23A, Veerapura, KIADB
Industrial Area, Doddaballapura,
Bengaluru Rural District-561203

Page 1 of 1

DATE OF COMMENCEMENT
OF TEST: 19-12-2024

: Smt.Vijaya.M, DEO
SAMPLE COLLECTED BY : | ) 1y ballapura DATE OF COMPLETION OF
TEST: 24-12-2024
DATE OF COLLECTION : 18-12-2024
DATE OF RECEIPT : 19-12-2024 REPORT NO: LR-89
Grab sample of Combined Treated
PARTICULARS : effluent from the Final treated effluent Pl HOe R
. & L-89B
collection tank
SI 5 Results
# N(; Parameters Analyzed Unit | Standard Sample Number Test Method
L-89 | L-89A | L-89B
1. |pH mg/L | 6.5 - 9.0 7.0 - - IS 3025 (Part 11):2012
Biochemical Oxygen Not more )
2. Demand @ 27°C for 3 days mg/L than 10 4.0 - - IS 3025 (Part 44):2019
3. | Total Suspended Solids mg/L I‘iﬁ;g’gge 2.0 - - | 1S 3025 (Part 17):2012
: v Not more APHA 23" edition;
4. | Total Nitrogen mg/L than 10 5.68 - - 4500-NO3-D:2017
5. | Chemical Oxygen Demand | mg/L I\iﬁglinsoge - 41 - IS 3025 (Part 58):2017
6. | Ammonical Nitrogen as N | mg/L Ntohta‘:‘;re - 0.14 - | IS 3025(Part 34):2019
i MPN/ | Less than APHA 23" edition
7. | Fecal coliform 100ml 100 - - <1.8 (9221 E):2017
INFERENCE Conforms to prescribed standards

Note: 1. The above results pertain only to the sample tested.
2. Samples will be stored for a period of 15 days from the date of issue of report.
3. The report shall not be reproduced without the written approval of Head of the laboratory.

4. MPN index per 100ml indicates <1.8 which conforms t

absence of coliform bacteria.

Authorized Signatory (Chemical & Biological)
Smt. Farhath Jabeen
State Board Analyst
Deputy Scientific Officer
Karnataka State Pollution Control Board

---End of Report---

Bengaluru



ANNEXURE -l

. REGIONAL OFFICE-DODDABALLAPURA
. KARNATAKA STATE POLLUTION CONTROL BOARD
URBAN ECO PARK, 100 Ft ROAD, 11l PHASE, PEENYA INDUSTRIAL AREA, BANGALORE—S560 058
TEL: 080-28396000

No. PCB/RO/DBR/LR/R/ 2024-25/ 334y Date: |3 9 DEC 2024

INSPECTION REPORT OF VIAJYA M, DEPUTY ENVIRONMENTAL OFFICER,
KARNATAKA STATE POLLUTION CONTROL BOARD. REGIONAL OFFICE,
DODDABALLAPURA

Slno. | Particulars . Details R i
1. | Name and address of the | M/s. Indigo Blues,
industry inspected Plot NO. 2, KIADB Industrial Area,
Doddaballapura Taluk,
Bangalore Rural District-561203 |
2. | Date of inspection 23.12.2024 [
3. | Consent Status Board has issued the Consent under the provisions

of Water Act, 1974 and the Air Act, 1981 vide
order no. AW-339791 dated:26.09.2023 for the
period up to 30.06.2028 to carryout

4. Garment Stitching - 240000 No’s /month

5. Garment washing - 450000 No’s/month

[. Garment Dyeing - 150000 No’s/month

4. | Category Large Red

R-40 - Yarn / Textile processing involving any
elfluent/emission generating processes including
| bleaching, dyeing, printing and colouring

51 Person Contacted Mr. Viswanth D S, DGM (HR).

LR RS

M/s. Indigo Blues is located at Plot No. 2, KIADB Industrial Area, Doddaballapura Taluk,
Bangalore Rural District-561203. It is an existing Large Red category industry and has obtained
consent from the Board under the provisions of the Water and Air Act vide Board has issued
the Consent under the provisions of Water Act, 1974 and the Air Act, 1981 vide order no. AW-
339791 dated:26.09.2023 for the period up to 30.06.2028 to carryout

I. Garment Stitching - 240000 No’s /month

2. Garment washing - 450000 No’s/month

3. Garment Dyeing - 150000 No’s/month

Based on the complaint received from Sri. Vasanth Kumar-Resident of Doddatumakuru Village,
Arkavathi nadi Horata Samithi through whatsapp to Regional Ofticers mobile and office mail on
22.12.2024 night; regarding discharge of effluent to storm water drain from industry.

Industry was inspected by the officer of this office on 23.12.2024 and following observations
were observed;

I. Industry was under operation and engaged in the Garment Stitching, washing activity.
2. ETP and STP were operating at the time of inspection.

3



3. There was secpage of water through the outside storm drain from industry. On
verification it was observed that, they are procuring water through tankers and it is
collected in the syntax tanks and underground tank. During the time of offloading of
water in this area, the leakages are stagnated in the drain of your industry premises; that
is seepage into the storm water drain outside the industry and it was verified by removing
the concrete slab provided to the storm water drain, They have been informed to close the
drain which is connected to the outside storm water drain. Discharging any effluent into
the storm water is a clear violation with the conditions stipulated in the consent
conditions.

4. The sample of effluent in the storm water drain outside and treated sewage eftluent from
the outlet of the STP - final treated collection tank collected for the analysis under the
provisions of the Water (Prevention & control of Pollution) Act, 1974

5. The analysis report of the treated sewage sample which waxecollected during the course
of inspection are not conforming to the stipulated standards. 1t indicates that, the
operation and maintenance of STP is not scientific and they are utilizing the treated
sewage to the garden; which is non conforms to discharging standards which is a clear
violation against the consent conditions and it is chronic violation.

6. It regrets to note that, they have not taken any measures for scientific operation of STP
and for up gradation of STP.

The above observation made clearly indicates that, the industry has violated the provisions of
Qec.24 & 25 and discharge of effluent to outside the industry. The said lapses amounts to clear
violations of the provisions of section 25 of the Water (Prevention & Control of Pollution) Act,
1974,

Hence it is recommended to jssue notice to the industry for the non compliance observed
during the inspection and restraining /prohibitory order under section 32(1) (¢ ) of the water
(prevention & control of pollution) Act, 1974 and notice of proposed direction’s under section
33 (a) of the water (prevention and control pollution) act, 1974 read with rule 34 of Karnataka
state board for the prevention and control of water pollution (procedure for transaction of
business) and the water (prevention and control of pollution) rules, 1976.

Deputy
RO, Doddaballapura

RO Recommendation:

It is recommended to issue restraining /prohibitory order under section 32(1) (c)of the
Wwater (Prevention & Control of Pollution) Act, 1974 and notice of proposed direction’s under
section 33 (a) of the Water (Prevention & Control of Pollution) Act, 1974 read with rule 34 of
Karnataka state board for the prevention and control of water pollution (Procedure for
Transaction of Business) and the Water (Prevention & Control of Pollution) R iles, 1976.

Environmertal Officer
RO, Doddaballapura

— __.._._,20-3
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Doddaballapura Taluk, Bangalore ural District-561203
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Environmental Pollution is Social Evil, Prevent it.

No.PCB/DBP-RO/SCN/2024-25 q,g 22

JIRPAD// P2 |, DEC 2024

To,
The Occupier,
M/s. Indigo Blues,
Plot NO. 2, KIADB Industrial Area,
Doddaballapura Taluk,
Bangalore Rural District-561203.

Sub: Non -Compliance under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 reg_

Ref: 1. Board Office Combined Consent order no. AW-339791 dated 26.09.2023
valid for the period up to 30.06.2028.
2. Complaint received against the industry 22.12.2024 through whatspp and

throtugh mail on 22.12.2024
3. Industry was inspected by the officer of this office on23.12.2024

53K K kK ok K koK

With reference to the above subject, it is bring to your notice that, the Board has accorded
consent to operate your unit under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & the Air (Prevention & Control of Pollution Act,1981as cited above
vide ref (1) for the manufacturing of Garment Stitching of capacity 208000 No’s /Month,
Washing activity of capacity 650000 No's /Month, garment dyeing of capacity 130000
No’s/Month for the period up to 30.06.2028.

Based on the complaint received from Sri. Vasanth Kumar-Resident of Doddatumakuru
Village, Arkavathi nadi Horata Samithi through whatsapp to Regional Officers mobile and
office mail on 22.12.2024 night; regarding discharge of effluent to storm water drain from
your industry vide ref (2).

Industry was inspected by the officer of this office on 23.12.2024 and following observations
wetre observed:;

l. Your Industry was under operation and engaged in the Garment Stitching, washing
activity. '

2. ETP and STP were operating at the time of inspection.

3. There was seepage of water through the outside storm drain from your industry. On
verification it was observed that, you are procuring water through tankers and it is
collected in the syntax tanks and underground tank . During the time of offloading of
water in this area. the leakages are stagnated in the drain of your industry premises;
that is seepage into the storm water drain outside the industry and it was verified by
removing the concrete slab provided to the storm water drain. You have been

1

towards a cleaner Karnataka
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informed to close the drain which is connected to the outside storm water drain,
Discharging any effluent into the storm water is a clear violation with the conditions
stipulated in the consent conditions,

4. The sample of effluent in the storm water drain outside and treated sewage effluent
from the outlet of the STP - final treated collection tank collected for the analysis
under the provisions of the Water (Prevention & control of Pollution) Act, 1974

5. The analysis report of the treated sewage sample which was collected during the
course of inspection é.8g not conforming to the stipulated standards, indicates that the
operation and maintenance of YOUASTP | is not scientific and you are utilizing the
treated sewage to the garden; which is non conforms to discharging standards which
is a clear violation against the consent conditions and it is chronic violation and you
are solely responsible.

6. It regrets to note that, you have not taken any measures for scientific operation of STP
and for up gradation of STP.

The above observation clearly indicates that, you have not followed the directions of
consent vide ref (1). Hence, you are hereby called upon to SHOW CAUSE with in 7 (seven)
days from the date of receipt of this notice. as to why this office shall not recommend the
Board to initiate following action against your industry:

I. To withdraw the consent issued vide ref (1) under the provision of Water & Air
Act which is valid up to 30.06.2028.

2. To initiate closure direction under section 33(A) of Water (Prevention & Control
of Pollution) Act, 1974,

4 [f no reply is received within the prescribed time then it is construed that you have
nothing to say in this matter and this office will proceed with the aforesaid actions without
further hearing from your end.

Kindly acknowledge the receipt of this notice.

Environmental Officer

RO, Doddaballuptq'a/



29

e
HBody TOYT BHTOHTT TIed Office of the Senior Environmaental Officer
Bongawh w038 Bangalore North
Imareds ot WROF, RES03,6 Toomw Karnataka State Pollution Control Board
18e ZoTB, VLS fas.ra e, 1st Floor, Urban Eco Park,
100 o2 T3, 33c Bos, ety RO »ed, 100 Feet Road, 3rd Phase,
JongsAt-560 058, Peenya Industrial Area, Bengaluru - 560 058.
il - i email : seon@kspcb.gov.in
pp R i b towards a cleaner Karnataka

// BY REG. POST WITH ACK.DUE//
A M TR

No. PCB/RSEO/BNG-N/Prohibitory/2024-25/ (>3 &) DATE: § 7 JAM 2075

PROHIBITORY ORDER UNDER SECTION 32(1) C OF THE WATER (PREVENTION AND
CONROL OF POLLUTION) ACT, 1974

Sub : Non-Compliance to the provisions of the Water (Prevention and Control of Pollutic;n)
Act, 1974 to M/s. Indigo Blues is located at Plot No. 2, KIADB Industrial Area,
Doddaballapura Taluk, Bangalore Rural District-561203-reg

Ref : 1. Board Office Combined Consent order no. AW-333203 dated 12.09.2022 valid
for the period up to 30.09.2031.
. 2. Complaint received against the industry 22.12.2024 through whatspp and through
mail on 22.12.2024
3. Industry was inspected by the officer of RO Doddaballpura office on 23.12.2024
4. RO Office show cause notice vide No. 723 Dated: 24.12.2024
5. RO Doddaballpura recommendation to issued NPD vide No. 734 dated: -
30.12.2024
Tk dkkk
‘MJs. Indigo Blues is located at Plot No, 2, KIADB Industrial Area, Doddaballapura Taluk, Bangalore
Rural District-561203. It is an existing Large Red category industry and has obtained consent from
the Board under the provisions of the Water and Air Act vide Board has issued the Consent under the
provisions of Water Act, 1974 and the Air Act, 1981 vide order no. AW-339791 dated 26.09. 2023. fur

the period up to 30.06.2028 to carryout _ a ‘ 5 i_7
1. Garment Stitching - 240000 No’s /month f': { Dat _g' /1 ]SL’) .
2. Garment washing - 450000 No’s/month {5 ‘. Bi i '_ ' 'Q'-Lf---

3. Garment Dyeing - 150000 No’s/month \&,

Based on the complaint received from Sri. Vasanth Kumar-Resident of Doddatumakuru‘ rllage,'
Arkavathi nadi Horata Samithi through whatsapp to Regional Officers mobile and ofﬁommall on
22.12.2024 night; regarding discharge of effluent to storm water drain from industry.

Industry was inspected by the officer of RO Doddaballpura office on 23.12.2024 and following

observations were observed;

1. Industry was under operation and engaged in the Garment Stitching, washing activity.

2. ETP.and STP were operating at the time of inspection.

3. There was seepage of water through the outside storm drain from industry. On verification it
was observed that, they are procuring water through tankers and it is collected in the syntax
tanks and underground tank. During the time of offloading of water in this area, the leakages are
stagnated in the drain of industry premises; that is seepage into the storm water drain outside the
industry and it was verified by removing the concrete slab provided to the storm water drain,
They have been informed to close the drain which is connected to the outside storm water drain.
Discharging any effluent into the storm water is a clear violation with the conditions stipulated
in the consent conditions.

SRR N o)
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4. The sample of effluent in the storm water drain outside and treated sewage effluent from the\_,t

outlet of the STP — final treated collection tank collected for the analysis under the provisions of
the Water (Prevention & control of Pollution) Act, 1974
5. The analysis report of the treated sewage sample which was collected during the course of
inspection are not conforming to the stipulated standards. It indicates that, the operation and
3 maintenance of STP is not scientific and they are utilizing the treated sewage to the garden;
which is non conforms to discharging standards which is a clear violation against the consent
conditions and it is chronic violation.
6. It regrets to note that, they have not taken any measures for scientific operation of STP and for

up gradation of STP.

The above observation made clearly indicates that, the industry has violated the provisions of Sec.24 &
25 and discharge of effluent to outside the industry. The said lapses amounts to clear violations of the
provisions of section 25 of the Water (Prevention & Control of Pollution) Act, 1974, industry is not
adhere to the conditions stipulated in the consent order and complaints are being received repeatedly
against the industry for the discharging the effluent and violating the provisions under Water Act, 1974.

Therefore, the RO-Doddaballapura has submitted a letter to ZSEO, Bengaluru-north along with detailed
inspection report with recommendations to initiate action under Section 33 (A) of Water (Prevention
and Control of Pollution) Act, 1974 to your unit vide ref (5).

Hence, the Board proposes to initiate action under Section 33 (A) of Water (Prevention & ~

Control of Pollution) Act, 1974, read with Rule 34 of Water (Prevention & Control of Pollution) Rules
1976 as under;

: These violations i.e., discharging the untreated trade effluent to the discharging effluent directly
into the Nala and may results in polluting the lake & surrounding environment which amounts to
violations of provisions of Water (Prevention & Control of Pollution) Act, 1974. Hence the following
order.
DIRECTIONS

In the circumstances explained above and in exercise of the powers conferred under section
32(1) (C) of Water (Prevention and Control of Pollution) Act 1974, the designated officer namely
Senior Environmental Officer, KSPCB, Bangalore North, here by impose prohibitory orders
against discharge of effluents outside of your Industry premises.

Any action of the industry which violates the said prohibitory order, will attract the penal action under
section 33(a) of Water (Prevention and Control of Pollution) Act, 1974 which includes issue closure
directions without further notice.
FOR AND ON BEHALF OF THE
KARNATAKA STATE POLLUTION CONTROL BOARD
BANGALORE - 560001
Sd/-
SENIOR ENVIRONMENTAL OFFICER
KSPCB, BANGALORE NORTH
To,
The Occupier,
M/s. Indigo Blues
Plot No. 2, KIADB Industrial Area,
Doddaballapura Taluk,
Bangalore Rural District-561203

Copy Submitted to: ]
i) Member Secretary, Parisara Bhavana, KSPCB, Bangalore for kind information.
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Copy to:

,l%egionai Officer, KSPCB, RO-Doddaballapura for informationyand necessary action to conduct
mahazar and to report the latest status to take further action. lnan

{

2. Master Copy .
3. Office Copy \ \

SE ONMENTAL OFFICER
yPCB BANGALORE NORTH
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L00d JOIS whHTdTT FeIed Office of the Senior Environmental Officer
ot o3 Bangalore North
Fmored? Doty SO, Reded r oR? Karnataka State Pollution Control Board
13¢c 2280, Lurs® QdR-TFF, 1st.Floor, Urban Eco Park,
100 @& 83, 38 B3, 2wy, 0w Jies, 100 Feet Road, 3rd Phase,
WoresRt-560 058. Peenya Industrial Area, Bengaluru - 560 058.
email - seon@kspcb.gov.in email : seon@kspcb.gov.in
towards a cleaner Karnataka
// BY REG. POST WITH ACK.DUE//
aoo TN 00R
No. PCB/RSEO/BNG-N/NPD/2024-25/ (;5)™ pate: ) 2 JAN 2250

NOTICE OF PROPOSED DIRECTION UNDER SECTION 33 (A) OF WATER
{PREVENTION AND CONTROL OF POLLUTION) ACT, 1974, AND READ WITH RULE
34 OF KARNATAKA BOARD FOR THE PREVENTION AND CONTROL OF WATER
POLLUTION(PROCEDURE FOR TRANSACTION OF BUSINESS) AND THE WATER
(PREVENTION AND CONTROL OF POLLUTION) RULES, 1975

Sub : Non-Compliance to the provisions of the Water (Prevention and Control of Pollution)
sl Act, 1974 to M/s. Indigo Blues is located at Plot No. 2, KIADB Industrial Area,
Doddaballapura Taluk, Bangalore Rural District-561203-reg

Ref .+ L Board Office Combined Consent order no. AW-333203 dated 12.09.2022 valid
e Doy for the period up to 30.09.2031.
e 9, "‘Complaint received against the industry 22.12.2024 through whatspp and through
. 9lg7) o mail on22.12.2024
| \ l]&f) 3, Industry was inspected by the officer of RO Doddaballpura office on 23.12.2024

s KL LI ?ﬂﬂ /RO Office show cause notice vide No. 723 Dated: 24.12.2024

2:u 007 5, RO Doddaballpura recommendation to issued NPD vide No. 734 dated:
ne o/ 030.12.2024

il e HiRFRK R

M/s. "lildig(')""]?:lucs is located at Plot No. 2, KIADB Industrial Area, Doddaballapura Taluk,
Bangalore Rural District-561203. It is an existing Large Red category industry and has obtained
consent from the Board under the provisions of the Water and Air Act vide Board has issued the
Consent under the provisions of Water Act, 1974 and the Air Act, 1981 vide order no. AW-339791

_ dated:26.09.2023 for the period up to 30.06.2028 to carryout

1. Garment Stitching - 240000 No’s /month
9 Garment washing - 450000 No’s/month
3. Garment Dyeing - 150000 No’s/month

Based on the complaint received from Sri. Vasanth Kumar-Resident of Doddatumakuru Village,
Arkavathi nadi Horata Samithi through whatsapp to Regional Officers mobile and office mail on
92.12.2024 night; regarding discharge of effluent to storm water drain from industry. '

Industry was inspected by the officer of RO Doddaballpura office on 23.12.2024 and following
observations were observed;

1. Industry was under operation and engaged in the Garment Stitching, washing activity.

2. ETP and STP were operating at the time of inspection. _

3. There was seepage of water through the outside storm drain from industry. On verification it
was observed that, they are procuring water through tankers and it is collected in the syntax
tanks and underground tank. During the time of offloading of water in this area, the leakages

FEuE U, FRNE ToTRRUIY Q03 IS w\d Our motto is to minimize waste generation
2, NBTHEDT BN 0\50 through judicious use of natural resources
oa\ol|vT
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are stagnated in the drain of industry premises; that is seepage into the storm water drain \

outside the industry and it was verified by removing the concrete slab provided to the storm
water drain. They have been informed to close the drain which is connected to the outside
storm water drain. Discharging any effluent into the storm water is a clear violation with the
conditions stipulated in the consent conditions.

4. The sample of effluent in the storm water drain outside and treated sewage effluent from the
outlet of the STP — final treated collection tank collected for the analysis under the provisions
of the Water (Prevention & control of Pollution) Act, 1974

5. The analysis report of the treated sewage sample which was collected during the course of
inspection are not conforming to the stipulated standards. It indicates that, the operation and
maintenance of STP is not scientific and they are utilizing the treated sewage to the garden;
which is non conforms to discharging standards which is a clear violation against the consent
conditions and it is chronic violation.

6. It regrets to note that, they have not taken any measures for scientific operation of STP and
for up gradation of STP.

The above observation made clearly indicates that, the industry has violated the provisions of Sec.24
& 25 and discharge of effluent to outside the industry. The said lapses amounts to clear violations of
the provisions of section 25 of the Water (Prevention & Control of Pollution) Act, 1974, industry
is not adhere to the conditions stipulated in the consent order and complaints are being received
repeatedly against the industry for the discharging the effluent and violating the provisions under
Water Act, 1974,

Therefore, the RO-Doddaballapura has submitted a letter to ZSEO, Bengaluru-north along with
detailed inspection report with recommendations to initiate action under Section 33 (A) of Water
(Prevention and Control of Pollution) Act, 1974 to your unit vide ref (5).

Hence, the Board proposes to initiate action under Section 33 (A) of Water (Prevention &
Control of Pollution) Act, 1974, read with Rule 34 of Water (Prevention & Control of Pollution)
Rules 1976 as under;

PROPOSED DIRECTIONS:

In exercise of the powers conferred under Section 33(A) of Water (Prevention & Control of Pollution)
Act, 1974, and Rule 34 of Water (Prevention & Control of Pollution) Rules 1974 the Senior

Environmental Officer, Bangalore North, Karnataka State Pollution Control Board, Urban Eco
Park, 100ft Road, III Phase, Peenya Industrial Area, Bangalore-58 intends to give the following

proposed directions; why not to direct,

1.

The occupier of M/s. Indigo Blues is located at Plot No. 2, KIADB Industrial Area,

Doddaballapura Taluk, Bangalore Rural District-561203 to close down the operation of the
industry at the said premises forthwith and until further orders.

The Managing Director, Bangalore Electricity Supply Company Ltd., K.R.Circle, Bangalore—
560001 to issue necessary direction to Executive Engineer & Assistant Executive Engineer of

BESCOM, Doddaballapura Sub Division, Bangalore Rural District to stop/disconnect power

supply of power to the said industry forthwith and until further orders.

The Executive Engineer (C,0& M), BESCOM, Doddaballapura, Bangalore Rural district,

stop/disconnect power supply of power to the said industry forthwith and until further orders.
The Assistant Executive Engineer (C,0& M), BESCOM, Doddaballapura, Bangalore Rural

district, to Stop/disconnect power supply of power to the said industry forthwith and until
further orders.
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5. The Deputy Commissioner, Bengaluru Rural District, Bengaluru to seize the industry forthwith
until further orders.
You are hereby called upon to SHOW-CAUSE within 15 days from the date of issue of this

proposed direction to file your objections. Failing to furnish the objections within stipulated time,
this Office will recommend the Board Office to confirm the Notice of Proposed Direction issued

under Section 33(A) of Water (Prevention & Control of Pollution) Act, 1974, and Rule 34 of Water

(Prevention & Control of Pollution) Rules.

FOR AND ON BEHALF OF THE
KARNATAKA STATE POLLUTION CONTROL BOARD
BANGALORE - 560001

) Sd/-

SENIOR ENVIRONMENTAL OFFICER
KSPCB, BANGALORE NORTH
To,
The Occupier,
M/s. Indigo Blues
Plot No. 2, KIADB Industrial Area,
Doddaballapura Taluk,
Bangalore Rural District-561203

Copy Submitted To:
1. Member Secretary, KSPCB, Church Street, Bengaluru for kind information,

Copyto:
\,Q/Ry,eglonal Officer, KSPCB, RO-Doddaballapura for information and\necessary action to conduct

mahazar and to report the latest status to take further action.
2. Master File. /
3. Case File Y

ONMENTAL OFFICER
ANGALORE NORTH




36



Regi®nal Office - Doddaballapur-a o, Wede sged : dm:f‘uwﬁ}d

Karrsataka State Pollution Control Board  gmoride oot maﬁs Qoded, 1o oomw

Urban Eco Park, ourst alne-mer, e

100 Feet Road, 3rd Phase, g AP ¢ L 021

Peepya Industrial Area, orieincd-560 058. m@% 305303)89 OB

Bengaluru - 560 058. wromed : 080-28396000

Telef@80-28396000 Emall ; dbpura@kspcb.gov.in towards a cleaner Karnataka
No. PCB/ DBR/Analysis Charges/2024-25/ 5 6 H Dale:,z‘Z UC T 2"2‘

DEMAND NOTE

To,

The Occupier,

Mys. Indigo Blues,

Plot No.2, KIADB Industrial Area,
Bashettihalli, Doddaballapura,
Bangalore Rural District-561203.

; Sir,

5 =

Sub: Demand Note for Payment of Sampling & Analysis charges for analysis of effluent
Samples collected under the Water (Prevention & Control of Pollution) Act-1 974- reg.

Ref: 1. MoEF Gazette Notification publis.héd from MoEF & CC (CPCB Notification No.
Legal 42(3)/87 New Delhi Dt: 23.02.2022).
2. Board official Memorandum No. PCB/744/COC/022/1096, Dt: 16.05.2022.
3. Inspection of your Industry a sample collected by the officers on 07.08.2024.

sk ok skoole ok ok ok ok ok

The Ministry of Environment, Forest & Climate change, (CPCB) New Delhi Notified the
sampling and analysis charges for the effluents monitored from the Board vide Notification cited
under ref(1). Accordingly, the Board has issued official Memorandum to collect the said charges
with effect from 16.05.2022 vide letter cited under ref (2). In the Board has levy SGST-
9% +CGST-9% to the total analysis charges for the sewage and waste water collection
treatment and disposal and other Environment protection Services since, the same is Notified

under SAC code 998346 by coating the Board GSTIN No.29AAALKO537G1Z7.

During inspection to your unit a sample of Treated Sewage (WW-1340) effluent was
collected by this office on 07.08.2024. As per analysis report from the Board Central
Environmental Laboratory, Bangalore, the parameter such as BOD, COD, Total Suspended
Solids, Ammonical Nitrogen, Total Nitrogen and Fecal Coliform is “Non-conforming” to

prescribed Standards.

Environmental Pollution is Social Evil, Prevent it. Zoxd aide's TDRBT LW, er:idgt OO .



Hence, you are here by informed to take notice for initiating necessary corrective action
to upgrade the STP. Further, you are hereby informed to submit the compliance report to this
office in this r:egard within 7 days from the date of this notice. The analysis report clearly
indicates that you are not operating STP continuously & scientifically, so as to render the
effluents confirm to standards. Please not that discharge of treated effluent in excess to the
standards preSéf‘ibed by the Board attracts penal & legal action as per the relevant provisions of

Water Act & is a violation of consent conditions.

Accordingly, the sampling cum analysis charges including SGST & CGST charges is

levied as follows:
SL. No Particulars Amount levied in Rs.
L Sampling charges 1050-00
Treated sewage efjluent (WW-1340) analysis charges 5,800-00 6,850 -00
SGST @ 9% & CGST @ 9% 1,233 -00
L Grand Total 8,083 -00

Hence, you are hereby informed to pay the sampling and analysis charges inclusive of
SGST & CGST of Rs. 8,083/~ through RT GS/ NEFT bearing Account No.510101 005832178,
UNION BANK OF INDIA (e-Corporation Bank) Peenya Branch, Peenya 2nd Stage,
Bangalore-560 058, IFSC Code—UBIN09b7634 within 7 days from the date of receipt of this

letter.

Note: Please note that Analysis report and invoice copy will be sent 0 you only afier
payment of charges quoted above towards analvsis of sample & you are hereby informed to send

the industry GST Number.

The receipt of this Notice may please be acknowledged.

Yourl faithfully,
L L?-L_V’ L?f‘f
ice

Environmental O
Regional Office, Doddaballapura

k/
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KARNATAKA STATE POLLUTION CONTROL BOARD
CENTRAL ENVIRONMENTAL LABORATORY

MoEF RECOGNISED ENVIRONMENTAL LABORATORY
ISO/IEC 17025:2017 accredited Testing Laboratory by N

39

Ph . 080-23238458
Emall:centrallab@kspcb.gov.In

httofikspeh. karnptaka.govit
¥.08.5352.9.8%0., "RAnF PSS
7 3¢ ‘o' v@OB, amos, OF;
=30, onWeos-560079
K S.P.C.B., "Nisarga Bhavana"
7" D Cross, Thimmaiah Road.
Shivanagar, Bengaluru—560079

ABL vide Certificate Number TC-5487

ISO 9001:2015 and 1SO 45001:2018 CERTIFIED LABORATORY

ANALYSIS REPORT (ACCREDITED PARAMETERS)

Date: 09.09.2024
i M/s. Indigo Blue, plot No.02,
NAME OF THE INDUSTRY : Doddaballapura, Banaglore rural dist. Rageal il
) Smt. Vijaya M., DEO DATE OF COMMENCEMENT OF
SAMPLE COLLECTED BY : RO: Doddaballapura TEST : 08.08.2024
DATE OF COLLECTION : 07.08.2024 DATE OF COMPLETION OF TEST
:21.08.2024
™ATE OF RECEIPT : 08.08.2024 REPORT NO: WWR-1339
PARTICULARS: Treated trade effluent RO permit SAMPLE NO : WW-1339
S:} Parameters Unit Standard Result Test Method
Hazen

1 [Colour unit/CU - 1.0 IS 3025(Part 4): 2021

2 |Odour - - Agreeable [IS 3025(Part 5): 2018

3 |pH - 5.5t09.0 7.4 IS 3025 (Part 11): 2022

4 |Conductivity ps/cm 2250 689 IS 3025 (Part 14): 2019

5 |Total Suspended Solids mg/L 200 14 IS 3025 (Part 17): 2012

__|oil and Grease mg/L 10 BDL  |APHA 23" edition (5520B): 2017

7 |Total Dissolved Solids mg/L 2100 550 IS 3025 (Part 16) : 2017

Biochemical Oxygen Demand i
8 @ 27°C for 3 days mg/L 100 13 IS 3025 (Part 44): 2019
9 |Sodium Absorption Ratio - 26 BDL IS :11624: 2019

INFERENCE

Conforms to prescribed standards

Note: 1. The above results pertain only to the sample tested.
2. The report shall not be reproduced without the written approval of the laboratory.
3. Samples will be stored for a period of 15 days from the date of issue of report.
4, BDL: Below Detection Level
Oil and Grease:1.0;mg/L;Sodium Absorption Ratio:2.0;

----End of Report—--

\S- ‘%V < 5
Authorized Signatory ical)
(Dr. BM. Sr: ara Nayaka)

Scientific Officer
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Ph : 080-23238458

f‘"urw:::"‘“'t
= Email:centrallab@kspcb.gov.in

ARNATARLA
e e kL
KARNATAKA STATE POLLUTION CONTROL BOARD f:‘:’lj"c' §°ﬁf;"i"s‘:r'56°°79
CENTRAL ENVIRONMENTAL LABORATORY P e i

i Q7
MoEF RECOGNISED ENVIRONMENTAL LABORATORY Shivanagar, Bengaluru—560

ISO/EC 17025:2017 aceredited Testing Laboratory by NABL vide Certificate Number TC-5487
1SO 45001:2018 CERTIFIED LABORATORY

ANNEXURE-I
ANALYSIS REPORT !ACCREDITED PARAMETERS)
Date: 04.01.2025

M/s. Indigo Blues, plot No. 2, KIADB Page 1 of 1
] NAME OF THE INDUSTRY: Industrial area, Bashettihalli, DATE OF COMMENCEMENT
- Doddaballapura, Bengaluru Rural District. | OF TEST: 24.12.2024

Smt. Vijaya M., DEO

—

| SAMPLE COLLECTED BY : RO: Doddaballapura DATE OF COMPLETION OF
[ TEST: 30.12.2024
DATE OF COLLECTION : 23.12.2024
DATE OF RECEIPT : 24.12.2024 REPORT NO: LR-99
; Grab samples of Effluent collected from .
PARTICULARS : i oo the industry in fontof | e Etaleas
gate 2
SI ] Results
N(; Parameters Analyzed Unit | Standard Sample Number Test Method
L-99 | L-99A | L-99B
' 1. |[pH mg/L | 6.5 -9.0 7.3 - - IS 3025 (Part 11):2012
Biochemical Oxygen -
2. | Demand @ 27°C for 3 days mg/L 10 72 - - IS 3025 (Part 44):2019
3. | Chemical Oxygen Demand | mg/L 50 - 464 - IS 3025 (Part 58):2017
4. | Total Suspended Solids mg/L 20 128 - - IS 3025 (Part 17):2012
5. | Ammonical Nitrogenas N | mg/L 5.0 - 7.0 - 1S 3025(Part 34):2019
: . | APHA 23" edition;
6. | Total Nitrogen mg/L 10 21 - - 4500-NO,-D:2017
. MPN/ APHA 23" edition
7. | Fecal coliform 100ml 100 - - 130 (9221 E):2017
Non Conforms to prescribed standards with respect to Biochemical Oxygen
INFERENCE Demand @ 27°C for 3 days, Chemical Oxygen Demand, Total Suspended
Solids, Ammonical Nitrogen as N, Total Nitrogen and Fecal Coliform |

Note: 1. The above results pertain only to the sample tested.
2. Samples will be stored for a period of 15 days from the date of issue of report.
3. The report shall not be reproduced without the written approval of Head of the laboratory.

r
“%ﬂ-—- -

Authorized Signatory (Chemical)
(Dr. H.Roopadevi)
State Board Analyst
Senior Scientific Officer
Karnataka State Pollution Control Board

Bengaluru
---End of Report---
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KARNATAKA STATE POLLUTION CONTROL BOARD
CENTRAL ENVIRONMENTAL LABORATORY

MOEF RECOGNISED ENVIRONMENTAL LABORATORY

43

Ph : 080-23238458
Emaii:centrallab@icspcb.gov. in

htte: //kspeh.Karnataka.qov.io
¥.0050.0.500., “RANE ST .

7 @ ‘B WdA, sxody O,
s3ond. Benvds-560079
K.8.P.C.B., "Nisarga Bhavans”
7% D Cross. Thimmaiah Road.
Shivanagar. Bengaluru-560079

ISO/IEC 17025:2017 accredited Testing Laboratory by NABL vide Certificate Number TC-5487
1SO 9001:2015 and 1SO 45001:2018 CERTIFIED LABORATORY

ANALYSIS REPORT (ACCREDITED PARAMETERS)

Date: 25.09.2023

M/s. Indigo Blues, Plot No. 2,
KIADB Industrial Area,

NAME OF THE INDUSTRY = |p_ 1 cihalli, Doddaballapura, Page 1 of 1
Bengaluru Rural District.
_ Sri Rajashekar S., EO DATE OF COMMENCEMENT OF

SAMPLE COLLECTED BY :  |p . poddaballapura TEST : 28.08.2023

DATE OF COLLECTION : 28.08.2023 PATE 10K SGMEEETHONIOEIEST

:01.09.2023

““\TE OF RECEIPT : 28.08.2023 SAMPLE REPORT NO: WW-1352
PARTICULARS: Treated sewage effluent SAMPLE NO : WW-1352

f% ; Parameters Unit Standard Result Test Method

(1)
Y
Ly |pH - 6.5 - 9.0 79 IS 3025 (Part 11): 2012
Biochemical Oxygen Demand Not more

o .

2 [ @27°C for 3 days mgl | o 58 (IS 3025 (Part 44): 2019

3 |Chemical Oxygen Demand g [= oL ot 61  |IS 3025 (Part 58) :2017

than 50

4 |Total Suspended Solids mg/L Ntﬁ;:ln;;e 12 |IS 3025 (Part 17): 2012

“< | Ammonical Nitrogen as N mg/L N‘t’; amn"sre 20 |IS3025(Part 34): 2019

6 |Total Nitrogen mg/L Nﬂ‘i’;;“fée 432 |APHA 23" edition; 4500-NO;-D: 2017

. MPN/ Less than , e PN
7 |Fecal coliform o e 2400  |APHA 23" edition (9221 E): 2017
4 Non Conforms to prescribed standards with respect to Chemical Oxygen
INEERENCE: Demand, Total Nitrogen and Fecal Coliform

Note: 1. The above results pertain only to the sample tested.
2. The report shall not be reproduced without the written approval of the laboratory.
3. Samples will be stored for a period of 15 days from the date of issue of report.

----End of Report-—

———%Afﬁz_ia,o./w"
Authorized Signa{:}ry (Chemical & Biologic
(Dr. H.Roopadevi)
Senior Scientific Officer
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s Ph : 080-23238458
e Email:centrallab@kspcb.gov.in
website:
hitp:/{kspeb kdtnataka.aoy. in

~ARMAT W

e 800705 R 0. “RAAE ERT”
% #’ 7 Be 'R ego @,maa;a;cig.p.
KARNATAKA STATE POLLUTION CONTROL BOARD a7, 5°Tf'°‘~f=‘53-560079
CENTRAL ENVIRONMENTAL LABORATORY S S
7™ D Cross, Thunrmaizh Road,
TC-5487 MoEF RECOGNISED ENVIRONMENTAL LABORATORY Shivanagar, Bengaluru-560079

ISO/IEC 17025:2017 accredifed Testing Laboratory by NABL vide Certificate Number TC-5487

1SO 2001:2015 and 1SO 45001:2018 CERTIFIED LABORATORY

ANALYSIS REPORT (ACCREDITED PARAMETERS)

Date: 19.03.2024

M/s. Indigo Blues, Plot No. 2,
e i KIADB Industrial Area,
NAME OF THE INDUSTRY : Bashettihalli, Doddaballapur, Page 1 of 1
Bengaluru Rural District.
) Smt. Vijaya M., DEO DATE OF COMMENCEMENT OF
SAIMREE CORLECTED BY ¢ RO: Doddaballapura TEST : 01.03.2024
) DATE OF COMPLETION OF TEST
et ) L
DATE OF COLLECTION : 29.02.2024 . 04.03.2024
' “E OF RECEIPT : 01.03.2024 SAMPLE REPORT NO: WW-3022
PARTICULARS: Treated sewage effluent SAMPLE NO : WW-3022
Sl Parameters Unit Standard Result Test Method
NO
1 [pH ; 6.5 - 9.0 74 |1S 3025 (Part 11): 2022
Biochemical Oxygen Demand Not more
’) .
2 |@ 27°C for 3 days mg/L than 10 19 IS 3025 (Part 44): 2019
3 |Chemical Oxygen Demand mg/L I\iﬁ;;“;’ge 208 IS 3025 (Part 58) :2017
4 |Total Suspended Solids mgll, | Dot more 20 |18 3025 (Part 17): 2012
than 20
\mmonical Nitrogen as N mg/L N‘t);;‘losre 50 |IS 3025(Part 34): 2019
6 |Total Nitrogen me/L Nﬂcl’;;“fge 29 |APHA 23" edition; 4500-NO,-D: 2017
! MPN/ | Less than v % e,
7 |Fecal coliform 100ml 100 23 APHA 23" edition (9221 E): 2017
INFERENCE Non Conforms to prescribed standards with respect to Biochemical Oxygen
Demand @ 27°C for 3 days, Chemical Oxygen Demand and Total Nitrogen-

Note: 1. The above results pertain only to the sample tested.

2. The report shall not be reproduced without the written approval of the laboratory.
3. Samples will be stored for a period of 15 days from the date of issue of report.

Rova

M- -Do ) :
Autherized Signafory (Biological) Authorized Signa emical)
(Radha M.N) (Dr. B.M. Sreedhara Nayaka)
Assistant Scientific Officer Scientific Officer

—--End of Report--—

el
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#%‘“ Ph : 0B0-2323B458
e rerecatl Email::entra};:t‘;:t:pmqov_m
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v.or s A0, “DAnr o,
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bsnio. Jorwste-360079

K.5.P.C.B,, "Nisargn Bhavana"

CENTRAL ENVIRONMENTAL LABORATORY 7% 1 Cross. Thitmmaiah Road.

TC-5487 MoEF RECOGNISED ENVIRONMENTAL LABORATORY Shivanagar, Bengaluru-560079
ISO/IEC 17025:2017 aceredited Testing Laboratory by NABL vide Certificaté Number TC-5487
ISO 9601:2015 and ISO 45001:2018 CERTIFIED LABORATORY
ANALYSIS REPORT (ACCREDITED PARAMETERS)
Date: 09.09.2024
. M/s. Indigo Blue plot No.02,
NAME OF THE INDUSTRY : Doddaballapura, Banaglore rural dist. Page 1 of 1
) Smt. Vijaya M., DEO DATE OF COMMENCEMENT OF
S oL S RO: Doddaballapura TEST : 08.08.2024
DATE OF COMPLETION OF TEST

DATE OF COLLECTION : 07.08.2024 - 19.08.2024
RATE OF RECEIPT : 08.08.2024 REPORT NO: WWR-1340
PARTICULARS: Treated sewage effluent SAMPLE NO : WW-1340
3:) Parameters Unit Standard Result Test Method

1 |pH - 6.5 - 9.0 7.6 IS 3025 (Part 11): 2022

Biochemical Oxygen Demand Not more .

2 @ 27°C for 3 days mg/L than 10 60 IS 3025 (Part 44): 2019

3 |Chemical Oxygen Demand | mg/L Ng;“;;e 280  [IS 3025 (Part 58) 2017

4 |Total Suspended Solids i iy Dotimore 92 |IS 3025 (Part 17): 2012

than 20
5 | Ammonical Nitrogen as N me/L N‘t’;:‘lcge 73 |1S 3025(Part 34): 2019
6 |Total Nitrogen mg/L Nt;:;n;’ée 129  |APHA 23" edition; 4500-NO;-D: 2017
! MPN/ Less than .
7 |Fecal coliform Yo0mi s 540  |APHA 23" edition (9221 E): 2017

INFERENCE

Non Conforms to prescribed standards with respect to Biochemical Oxygen
Demand @ 27°C for 3 days, Chemical Oxygen Demand, Total Suspended
Solids, Ammonical Nitrogen as N, Total Nitrogen and Fecal Coliform

Note: 1. The above results pertain only to the sample tested.
2. The report shall not be reproduced without the written approval of the laboratory.
3. Samples will be stored for a period of 15 days from the date of issue of report.

Crgva it

Authorized Signatory (Biological)

(Radha M.N)

Assistant Scientific Officer

e

o g \\

Authorized Sigudto ical)
(Dr. B.Wﬁtﬁ«a)
Scientific Officer
-—-End of Report----
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ANNEXURE-III 49

Regional Office - Doddaballapura 0, t3edE 330 dtac!‘uvavw)d —

l?%ataka State Pollution Control Board 3wz oo%, aSnOaSs oD, £9 ToEP : ‘“*:’:,:::;
rban Eco Park, Lursf adne-Twr, 3 :

100 Feet Road, 3rd Phase, 100 &0 0F, 38¢ B, Lers, §wom BT, 3@?&3& 03236 m

Peenya Industrial Area, 3onwRc>-560 058. SNOR 5303303)89 530@9 -\

Bengaluru - 560 058. cagmers : 080-28396000 3.

Telefax: 080-28396000 Email : dbpura@kspcb.gov.in towards a cleaner Karnataka

—

No.PCB/DBP-RO/SCN/2024-25 / j Da C
74/ J/RPAD// 9 4 JAN 2025
To,
The Occupier,
M/s Pearl Global Industries Ltd.,
No. S-18,19,20, KIADB Apparel Park,
Doddaballapura taluk,,

Bangalore Rural District

Sub:  Non -Compliance under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 reg

Ref: 1. Board Office Combined Consent CFO vide order No. AW-122144 dated:
19.01.2023 for the period up to 31.12..2034.
2. Industry was inspected by the officer of this office on 3.01.2025

sk ok ok o sk e sk ok sk ok

With reference to the above subject, it is bring to your notice that, the Board has accorded
consent to operate your unit under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 & the Air (Prevention & Control of Pollution Act,1981as cited above
vide ref (1) for the Garment Stitching unit Masks-50,00,000 nos/Month, Stitching of
Readymade Garments-6,25,000 no’s/month for the period up to 31.12.2034.

Industry was inspected by the officer of this office on 3.01.2025 and following observations
were observed,

1. Industry was operating and engaged in Stitching of Readymade Garments
- 2. STP was operating to treat the sewage generate.

3. Previous analysis report of your treated sewage collected on 7.08.2024 is not
conforming to the discharge standards. For that this office has issued the notice along
with demand note vide No. 575 dated:30.10.2024 The analysis report of the treated
sewage sample which was collected during the course of inspection it is not
conforming to the stipulated standards, indicates that the operation and maintenance
of you STP , is not scientific and you are utilizing the treated sewage to the garden;
which is non conforms to discharging standards which is a clear violation against the
consent conditions and it is chronic violation and you are solely responsible.

4. Log books were not maintained with regard to operation & maintenance of STP and

utilization of chemicals. _

Not maintained the records for treated sewage usage on land for gardening/flushing

6. It regrets to note that, you have not taken any measures for scientific operation of
STP.

o

The above observation clearly indicates that, you have not followed the directions of
consent vide ref (1). Hence, you are hereby called upon to SHOW CAUSE with in 7 (seven)

1
Environmental Pollution is Social Evil, Prevent it. Eatoyfe) moaﬁ TRRIRWT LMY, edmd QD03 2.



days from the date of receipt of this notice, as to why this office shall not recommend the
Board to initiate following action against your industry:

1. To withdraw the consent issued vide ref (1) under the provision of Water & Air
Act which is valid up to 30.06.2028.

2. To initiate closure direction under section 33(A) of Water (Prevention & Control
of Pollution) Act, 1974.

If no reply is received within the prescribed time then it is construed that you have
nothing to say in this matter and this office will proceed with the aforesaid actions without

further hearing from your end.
"lEﬂ

Environmenthl Officer
RO, Doddaballapura

Kindly acknowledge the receipt of this notice.
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Inspection Report of Vijaya M, DEO,

KSPCB, Regional Office, Doddaballpura

S1.No. Particulars Details
1. | Name of the industry Pearl Global Industries Ltd., (Formerly Known as
M/s.Webkraft Inc)
2. | Address No. S-18,19,20, KIADB Apparel Park, Doddaballapura
taluk,, Bangalore Rural District
3. | GPS co-ordinates 13°16'37.0"N 77°33'28.3"E
4. | Date of inspection 3.01.2025
5. | Activity /  Product | Garment Stitching unit
Manufactured 1. Masks-50,00,000 nos/Month
2. Stitching of Readymade Garments-6,25,000
nos/month
6. | Size and category L/G
7. | Persons contacted with | Sri, Athaullakhan, HR
mobile number
8. | Consent validity CFO vide order No. AW-122144 dated: 19.01.2023
for the period up to 31.12..2034
9. | Source of water Outside tankers
10. | Water Pollution Control details :
Purpose W.CinKLD | W.W gen Mode of treatment and disposal
in KLD
Domestic 90 72 Treated in STP and used for
gardening
11. | Whether water meters -
provided for water
consumption and  effluent
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